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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RepoRTED asSAULY ON Aw MP.

Sharlk Dwalpayan Bem (Katwa): I
<all the attention of the Minister of
Home Affairs . . .

Shri 8. M. Banerjeo (Kanpur): On
a point of order.

8hrl K. Lakkappa (Tamkur):; On a
point of order.

Mr, Speaker: I have sllowed Shri
Banerjee to raoise a point of order,

Shrl 8. M. Banerjee: My poinr of
order is under rule 378:

“A point of order shall relate
to the interpretation or eaforfe-
ment of these rules or such articles
of the Constitution . . ™

I am talking of the rules This
calling attention aotice is before une
House. May I invite your attention
to a matter which hoppened earlicr?
Just before the elections, we got the
news that my hon. friend, s.‘xfi Madhu
Limaye, was criminally assaulie
When the new Parliamen! assembled
. bere, I along with many other friends
tabled a calling attention notire on
this because we thought that he was
being subjected {o an attempl at phy-
#ical liguidation and there was a poll-
tical motive behind it. You in your
wisdom disallowed that calling atten-
tion notice on the ground that a ques-
tion could be tabled. I generally
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very, he iz my colleague though be
may be in the Congress, but 1 feel
thia is a case which falls within the
purview of the State Government, In
the case of Mr. Madhu Limaye, while
replying to the question, Mr. Shukla,
said that investigation was going om
by the C.1D, I would only request
You and appeal to your sense of jus-
tice and impartiality that there should
be no discrimination between member
and member. 1f Mr. Madhu Limnye is
beaten calling attention is not allow-
ed, but if Mr, Ghosh is beaien it
aliowed. I want a ruling whether
this s in order, (Interruptions),

Mr. Speaker: | am on my legs. Per-
haps theres is o puint of order from
the Chair also! There is so much
confusion.

The point is that a question was
answered about Mr. Modhu Limaye.
It was not banned. Arain, after the
question, when a calling attention
notice was given . . |

Bhri S. M. Banecrjee: Before that.

Mr, Speaker: You have had your
say, you cannot go on interrupting
me like this, .

Therefore, the question was answered,
They did not say on that day also
that it was a State subject. Even
now, if any hon. member of any party,
it may be Mr. Limaye or somebody
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A, : Between question and
calling attention I do not make a diff=
erence., If you allow, a question, you
do not allow a calling attention? I do
not know how it can be. The point
is whether you can raise it in Parlia-
ment or not. Therefore, I had allow-
ed the question.

Please put the calling attention.

Shrl K. Lakkappa: 1 raised a point
of order.

Mr, Bpeaker: Ne point of erder, I
am npot allowing it.

8hri K. Lakkappa: The hon, Specak-
er cannot take away the right of a

member by saying there is po point
of order.

Mr, Speaker: This is not proper.
He told me something in the Chim-
ber, 1 iold him: for heaven's sake,
do not press. 1 appealed to him and
now he is raising I will not a‘low.

Mr. Sen.

S8hri K. Lakkappa: I want a clari-
fication,

Mr. Speaker: May ] ask you to sit
down? It is not proper, when You
discussed it in the Chamber to rai.e
it here again, it is not proper. Y¥You
are disturbing the House, I am very
sorry.

Bhri K, Lakkappa: With great res-
pect I am submitting. .,

My, Bpeaker: Will you kindly sit
down? You are not called, Nothing
will be be taken down. (Intcrrup-
tiona,) ***

I do not believe in naming, I am
:ﬁdhult. Don’'t you woITy about

Shri Dwalpayan Sen: I call the at-
WMMMro{Hummu‘
urgen!

Tha Minisier of Home Affalrs
(Bhri ¥. B. Chavan): Sir, we nRave
received the following information -
from the State Govcrnment.

On 24th June, 1987, 5 public meed-
ing wag held at Sardar Bazar Maidan
under Uttarpara Police Station from
19.00 hours to 20.45 hours under aus-
pices of the Bhadrakalj Mondal Con.
gress. The meeting was addressed
among others by Shri B. K. Ghosh,:
M. P. Towards the end, the mcetiog
was intorrupicd by some persons as
the spcaker criticised thie United Frond
Government, After the meeting was
over, Shri Ghosh went to a neigh=
bouring house along with his com-
panions where he was attacked by
some miscreants. They chased him
out of the house and ceverly assaulted
and injured him and his threz com-
panions. They also took away their
wristwatch and cash e¢tc. Two of the
assailants reccived simplp injuries. All
the injured persons have bzen admil-
ted in Uttarpara Government hospis
tal, Ulttarparn Police Station cage
No. 136 (6)67 under scction 147|323)
341'379 TPC has been started on the
complaint of Shri Ghosh. Another
Uttarpara Pollce Station case Na
137(67) wunder section 147/323 IPC
has been started on the complaint of
one of the two injured assailants. So
far 24 persons have been arrested in
this connection, This is the informa-
tion 1 have got from the State Gov-
ernment.

Shrl Surendranath Dwivedy: You
got it from the West Bengal Govern-
ment?

Shri ¥, B. Chavan: Of course.
Further on is my comment,

This severe assault on a Member of
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[Shri Y. B. Chavan]

eal life would become impossible. It
is therefore a matter of grave concern
to Government and I am confident
that this House will share this con-
cern and join me in condemning it
unreservedly.

Shri Jyotirmoy Basu
Harbour): The latter

Reported

(Diamond
part of the

Home Minister's statement is  quite
irrelevant.
Shri Hem Barua (Maﬁgaldai}: Sir.

on a point of order. We are not in-
terested whether the attack was direc-
ted against a Congressman or not. We
are interested in one thing. There was
an attack on a Member of Parliament
and that is why we are interested in
the matter. We wanted the hon.
Minister to make a statement. The
hon. Home Minister in giving his in-
terpretation has tried to lay em-
phasis on the fact that 3 Congressman
was attacked.... (Interruptions).

Shri Y. B. Chavan: No.

Shrimati Lakshmikan{hamma
(Khammam): Sir, on a point of order.
The hon. Member there says that what
the hon. Minister has stated was ir-
relevant. Because a particular Gov-
ernment exists there. ...

Mr. Speaker:
order.

What is the point of

Bhrimati Lakshmikanthamma: It
sayg here that the Labour Minister of
West Bengal has said that in the twin
limitations of capitalist society and...

Mr, Speaker:
order?

Shrimati Lakshmikanthamma: He
saye that members should not be al-
lowed to function there.

Mr. Speaker: The Labour Minister
may have made a speech in Patna or
somewhere else. What is the point of
order® Tt is a point of disorder, not
a point of order.

What is the point or

Shri H. N. Mukerjee (Calcutta
North Bast): I would like you to tell
ws whether it wae open 10 the Homs

JUNE 27, 1967

Assault on an M.P.

7830

Minister tp add certain observations
of his own, particularly when the mat-
ter is, according to th2 informaticn he
has given to the Houze, sub-judice and
also whep it appears from what he has
gaid that the miscreants took away
the wrist watch and money and that
kind of thing.... (Interruptions.) Is
shows the kind of people who were
involved. But his observations cast a
reflection upon the political paries;
he says that they were chasing each
other and beating each other up and
that kind cf thing, He bas drawn n:s
own inference... (Interruptions). Is it
proper for a Member of the House or
a Minister or both to make g certain
statement on the basis of inferznces
which may or may not be warranted,
inferences which are aimed very -
clearly against certain  political
parties functioning in this country? Is
it proper for the Home Minister while
giving information to make such in-
ferential statements casting reflection
upon the political parties?

Mr. Speaker: I do no think that hz
has mentioned any political party.

Shri Surendranath Dwivedy: I
would like to have your guidance on
tais matter. I entirely agree that such
a dastardly attack whether directed
against Congressman or any  other
person should be condemned; there i3
Do doubt about that. But ip reply to
a call-attention notice is it proper for
a Minister tosay these things? He may
at best give information that he hae
with him. But is it proper for him to
say: Let us join together to condemn
such action. Once you permit this, the
question should not remain merely
for eliciting information; it will lead
to some discussion, ete. Therefore, I
would like you to direct him or ask
nim to withdraw that portion of th-
reply, when we are prepared to join
with him anq condempn such action.

Shrimati Suseela Gopalan (Ambala-
puzha): My point of order jg this:
whether two standards can be taken
up in the case of different States. In
the case of Maharashtra, recently,
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three days before, I got telegrams
and letters to the effect that so many
have besn injured by the attack of
Shiv Sena, and they are in the hospi-
tal. T gave notice of z-short . notice
question to the Minister, but he re-
fused tg accept it and he did not ad-
mit it. (Inferruption). So, I want to
know whather two different sandards
can be taken up like this.

Shri S, M. Bangrfsa: Sir, I want to
raise a joint of order.

o vrTR 3T (SERaT)
SEUE TRIRA, U Fal ST &7 g7 qarar
AT g, 99 F G%g H qg wdv S ¥ A
1 0

Mr. Speaker: Order, order.
sit down. Twp or three are getting
up at one and the same time. Is it
proper, 1 ask you. Shri  Venkata-
subbaiah. .

Shrimati Suseczla Gopzlan: Sir, iy
point of order has not been answere:’
by the Minister.

- Mr. Speaker: You raised a point of
- order, and points of orders =are not
- answered by the Ministers.

~ Shri S. Bundu (Balascre): What she
~ raised was a point of propriety.

Beveral hos. Members rose—
 Mr. Speaker: Please resume
ats. Shri Venkatasubbaiah.

your

. 8hri P. Venkatasubbaiah (Nandyal):
Ly point of order is this. A Member
f Parliament was assaulted; that
ber of Parliament was addressing
eting held under the auspices of
akali Mandal Congress Com-

peaker: That is what the Home
ter said; you are repeating it.
- L}

_Venkatasubbaiah: It is
‘the Home Minister to coma
: ﬁsiqp;,__\it is politically moti-
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vated, because, he had criticised that
government, and naturally the resuit
was thai they had assaulted him. So.
the Home Minister is within his cempe-
tence to draw that conclusion.

M. Speaker: This is tending to be-
come a debate. There is abzoiuicly no
point of order. -

Shri Xrishna Eumar  Chatlerji
(Howrah): That is alto my point of
order.

Some hon, Membsers rose—

Mr. Speaker: If you wan: to have a
dcbate, I do not mind. Bt this is not
a debate. But then, in the name of
raising points of order, discussinon and
debate take plsce. I go not know
where it will lead to; there is no pount,
no order; nothing,

Shri Umanath (Pudukkoitai): Sir, T
raize a point of order.

Mr. Speaker: No, Sir.
Scveral hon. Membars rose—

Iir. Speaker: Everybody gets up om
points of order. Shri Ranga.

Sh Rangz (Srikakulam): Sir, I do
not wish to offer any observations at
all in regarg to the Chair, but let me
make it very clear; that on 4 point of
order there can be a debats, snd it has
been the practicesin this House al}
along whether a point of order can be
sustained or not. That debate is held
for the benefit of the Chair, and in
the light of that debate, it is for the
Chair to rule whether 3 point of order
is a point of order or not. It is only
to help the Chair that we have got to
have this debate. That is my first
observation, because you were stress-
ing too much that it should not be-
come a debate.

Mr. Speaker: I only said I would
give time for the debate, if 5 debate
i& demanded.
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Shri Ranga: A debate need not be
demanded, but then, on the point of
order, we must make the inatter clear.
Otherwise, it is useless. I am rot
raising any point of order on that
point of order; I crave your permis-
sion to speak. A

¥ir. Speaker: Do you mean tc say
that we are having 3 dgbate?

Shri Ranga: On that point of order,
whether it shoulq be sustainable or
not, T am ven.uring to make a few
obscrvations. If you think that every
point of order that is being raiseq in
the House is tie same like any other
point of order ihén e need not
irouble ourselves, anq I can as well
resume my seat. I am not raising any
point of order then we need not
that what has been raised is a very
imperiznt point of order. The Home
Minister must have noted that in ree-
ponse to his appeal for general wp-
proval in this House, he go' regpo:
only from his party and not tfrom other
parties. It is not because the other
partier are cussed or anything like
that, but because we have felt that he
made the appeal in such a way that
he made it imposgsible for us to join
him, If he had made the observations
on the basis that an MP had been
treated in such 3 shameless manner as
that MP had been treated and if he
had appealed to us that whenever such
things happen the whole House, should
join him, there would have been gene-
ral response. But unfortunately, for
his own reasons, he wanted to =ay
that he was a Congress MP, they had
a Congress meeting and so on. Even
when a Congress MP is ireated in such
a manner, we would certainly take
note of it anq see that moral support
is given to him from all sides of the
House. I do not say that it is impro-
per, but where was the need for him
to have that last paragraph? When
we say so many things, you are good
enough to say that such ang such por-
tion need not go on record. In the
same way, we expect you to say that
sueh and such portion of the statement
nead nod go on record. That s the
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point of order. I am not saying it
should be expungeq or withdrawn. I
wani the ministcr himself to get up
and say that his purpose is served by
the other paragraphs and the last
paragraph need not go on record.

siad: AT W (WA

MAR AZET, B FHHNA & A1 YT
sraaT s g aar ag A agr ¢
f& Fmer gueaet & migagw @ sw
THo Qo TH W g ¥ TV ara § I &7
HUF gH W FEAE H G QHo Telo T
9 g7 F1 URTAST | @F § I &
af fafaeeta sadam § vy I
feat AT AT gas gREwre faar |
& g fafaseT wigs & snwaT sigdr
gfaammagamadig 7

Shri Krishna Kumar Chatter}i: Rule
376 lays down clearly that on a point
of order no debate shall be allowed.
in your wisdom for coming to 5 deci-
sion on the point of order, you can
ask some pecnle to say something
That is another matter. What we are
afraid of is this. We are very much

agitated on this point. The calling
attention notice is on 5 matter of

urgent public importance. It is being
tabotaged in this manner. That is
what we are afraid of. Therefore,

you should put a limit on this and
allow us to put quesiions because we
have got many things to say.

Mr. Speaker: 1 have also got the
rules in my hand. On a point of order,
there should be no debate. If the
Speaker wants he can reguest the
leader of the opposition or some Party
leader or the Law Minister to help
him to come to 3 decision.

Shri Umanath: My point of order is
this, about the last para of his state-
ment. He said that there were two
cases and a number of arrests were
made. Till that point it was quite
within the rules. But beyond that, the
observations he has made are out of
order because there is a provision in
the rules that things which are sub
judice, which are before a court or
commission should not be brought in



Reported ASADHA 6,

7835
on the floor of the House. According
10 his own statement, two cases have

‘been registereq and they are before
the court. The court is seized of the
matter. 1t is for the court to come
10 g conclusion ultimately whether
~ there has been ap assault by the ac-

ncused, whether they belong 1o any
) p'é!ihcnl party, whether the assault

G itically motivated, and
Se assaults were y part
of what was going on in

hat. Before the court has
s decision, the Home Minister
% an appeal here to condemn all
It means, as far as the Home
Ministe is concerned, even when the
eourt is seized of the matter, he has
nself come to the canclusmn ‘that it
been politically motiva‘ed and he
ants this House to condemin that.
‘Therefore, from that angle, it is out of
order. Secondly, I would like to sub-
'mit that the last portion of his state-
- ment is an inference and a political
_observation on the information that he
has submitted. Under the rules of
procedure, you will find, there should
not be any insinua‘ions or inferences.
“The Home Minister, or the facts given
~ by him, has made an inference that it
~ was politically motivated. Sir, a
Member is not supposed to abusge his
- right. That is given under the rules
of procedure. The Home Minister har
abused hig right to make a'statement
in response to a Calling Attenticn
Notice. I demand, Sir, that it must
be expunged from the records.
L T .

. Shri Jyotirmoy Basu: Sir, I fully
support Shri Umanath that that por-
dion must be expunged from the re-
gords.

Shri Bal Raj Madhok (South Delhi):
- 8ir, I have carefully read the state-
ment of the hon, Minister. What he
" has =aid in the secong part of the
statement is generally true. In this
gountry there is an air of violence to-
day. Assaults are taking place
against political opponents; some-
where a Congressman is being assault-
ed, somewhere a Jan Sangh man is
agsaulted and somewhere else a PSP

It was for the court io
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man is assaulted. If the hon. Minister
nag said that such assaul‘s are bad
and the House should condemn all
such assaults on political opponents
the Whole House would have agreed
with him.

Shri ¥. . Chavan: Thai s what I
said.

Shri Bai Raj Madhok: Therzsfore, I
would rcquesi him to amend his state-
ment ang say thal all =uch assaulis
should be condemned.

Shri S. M. Banerjee: 3ix, I may only
add one point to what Shri Umanath
has said. Sir, the Deputy-Speaker
wa= in the Chair during the half-an-
hour discussion that day when a parti-
cular letter was rezad out by the hon.
Member, Dr. Ram Manohar Lohia.
Then a point of order was raised by
the hon. Law Minister.

M. Speaker: You are

some other thing.

bringing in

o fernd (Y)W aRe |

qiar fe ot feal 97 wrgqede o
& faa w1 sargw f-,qr FTar & at
ATT JEFT EARTTAY HT HFT & |

He is illustrating his point.

Shri Vasudevan Nafr (Peermade):
The Law Minister is sitting like a

stone now.

Shri S. A. Dange (Bombay Central
South): Sir, Shri Madhok forgot to
mention * assaults by imported sadhus
on parliamentary people”.

Shri S. M. Banerjee:*When Dr. Lohia
was reading that letter the Law Minis-
ter and the Minister of Transpor$
raised points of order and saiq that
since extradition proceedings were
going on the matter was sub judice.
To my utter surprise I find that the
Deputy-Speaker in his wisdom ex-
punged the whole thing telling that
the matter was sub judice. Today,
when it is a question of assault on a
Congressman, a poor Congressman,
who has no base in that area, the
whole thing is allowed. I want a rul-
ing from you on this point.

Some hon. Members rose—



7837 Reported

Mr. Speaker: Order, order. Through
30 many points of order tha views of
all sec ions of the House have been
made very cle . May I now request
the hon. Minisi.r to say sumething
about it?

Shri Surendranath Dwivedy: Sir,
you have to give your ruling on ths,
We do not dispute what he said. We
agree wih him, but if in reply to
Calling Attention Notlices i1hese things
are gllowed 'here will b2 no end to it.
Therefore, a ruling from you :s noces-
sarv. Fither he shouldq withdraw that
portion or you should give a ruling
on this.

fodr W qoesq T arRaT § O
ez grar =arfzm 1 wae frar @
IT LT AR T AT ©%; T T&LT
g &, (ear g =37 37, S I0 W
wq faaay oq w0 (fifmm wraay
wrfgd a7 1 Wt SIF-giad & g
¥ 7 FTZ W FANA FroJAAT AT T3
HA0TT 1T 1| TTRT TLH AITHT 477
T wrfay

Shrl Bedabrata Barua (Kaliabor):
SiT, I am rising on a point of order be-
cause 3 new point has arisen. So
long when the Home Ministey had
stated in the House that a number of
arrests were made in West Bengal, we
thought that they were normal arrests
for criminal charges. Now, Shri
Umanath, who is more intimately con-
nected with that State Goernment, has
stated that the inquiry will go into the
political question, the motives of the
people and the political character of
the people who have made the
assault, which means that thia is a
judicial inquiry. Will tha Home
Minister enlighten us whether the
West Bengal Government propose to
make a judicial inquiry or not?
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Shri N. C. Challerjee (Burdwan):
The point ‘hat I want to make is that
in the last paragraph of th: state-
ment which the Home Miniser has
made, he has clzarly gonz beyond the
purview of rule 197, in Chapter XVI.
The yrul? s2vs that a member may,
with the previous permissioan of the
Speaker, call tha a'tantion of a Minis-
ter to any ma ter of urgent public im-
portance and that the Minis'er may
make a brief statement or ask for time
to make a statement at a lat-p hour
or date, Sub-rule (2) says that there
thall be no debate o1 such s:atement
at the time it is made. Therefore, it
ix perfactly clear that no debatable
question can come in and only a s'ate-
ment as to facts should be placed be-
fore the House, Therefore, under
sub-rules (1) and (2) of rula 197 it is
perfectly clzar that the Minister has

pass strictures on the character of ihe
assault.

An hon. Member: He is twisting the
rule too far.

Shri M. €, Chatierjee: That s my
submission. The reply to a Calling
Attention Notice could not be ntilised
for the purpose of giving obiter dicta
or making any aspersion of this charac-
ter. This is not meant for this pur-
pose. Sir, you ought to have stopped
him with the last sentence of the first
paragraph.

Mr. Speaker: I think enough has
been said on this. Now I would re-
quest the Home Minister to say some-
thing on this and then we can go to
the next item. He may himself cor-
rect it; I do not know what he will
himself say ... (interruptions). He
has heard all that you have said.

Shri A. B. Vajpayee: What is your
directive?

Mr. Speaker: The point has heen
raised. 1 will give my ruling. But
it will take time. On the spot. you
cannot expect me to do that. 1f I feel
that there is something wrong after
hearing him—I have heard others al-
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heady: I cannot simply give it with-
out hearing him—I wil give my
decision. - )

Shri Hem Barua: Sir, may 1 rubmit
that you were slightly mistaken? You
sre asked to give your ruling on ihe
last paragraph of th: Home Minister's
statement. Bul you say that will
give your ruling after hearing the
Home Minister. There is nothing ‘o
bear from the Home Minister. His
sta ement is there, You have to give
your ruling on that.

Mr. Speaker: That is true. Even
for giving a ruling I have to hear ‘he
Home Minister and, perhaps, the Law
Minister. I would lMke > be on-
ligh ened. For my own ealighten-
men* 1 would like to hear not unly
hon. Members but also hrn. Ministers
about the rules and so on, Certsninly,
I have the right to ask 1he Hom2
Minister to enligh'en ms on this
matter with his opinion. Perhaps,
even the Law Minis er is going %0 say
a f=w words about it, at leasi for my
own enlightenment.

Shri A. B. Vajpayee: Tt is a question
of propriety.

Th+ Minister of Law (Shri Govinda
Menoai: 1 do not want to enter into
the meris of the staiement made by
the Home Minis er. I wan* to make
an observation regarding ‘h: point
raised by Shri N. C. Chatterjee. So
far as 1 know, this rule 197, Calling
Attention to a Matter of Urgent Public
Impor ance, is a rule unigue in the
Indlan Parlisment. So far as I know
about it, there is no such rule in the
British Hous: of Commons. This was
developed in our own Parliament
‘What does it mean?

shri Pileo Mody (Godhra): 1This is
the Parliament of India.

§3rl Gevinda Menon: As I under-
stang it, what happened here is this.
One hon, Member got up and put &
Did the
Minister hear about such ang such &
wma'ter? The Minister said, “Yes, 1
Teard gbout M; it js regrettable” That
s el.... (Futerrupiion).
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Feme bon, Members: Na,

Sarl Govinda Menen: Yes. [ my
this because the rule does nut say thes
the statement which the DMMinister
should make should be a siatement of
facts. “A siatement of fac.™ are Do
the words used in the rul:. It should
be a sta ement and the sta ement may
be a-statement of fact or may be of
views.

Shri Hem Barua: If it is not a state-
men. of fact, what should it be hen?

Shri Govinda Menon: [ do agres
with 8hri Umanath that matiers which
are sub judice should not be referred
to; hat is to say, the meris of the
matter should pot be gone iito. Hers,
as I coulg understand it, all tha. the
hom. Mmaster kas said is that there are
different political parties.

Shri Surendranaih Dwivedy:
you read th: las! portion?

Shri Govinds Menon: I have read it
If it is objectionable, do you want i
to be read out again?

win

Shri Surendranath Dwivedy: Yom
will agree for the withdrawal if you
read it.

Shri Goviada Memon: Shri Dwivedy
is so pleased with the statement thad
he would like 1o hear i; again. I have
no objection.

Shri Surendiranath Dwivedy:
have not heard it or read it.

Shri Gevinda Menon: I have read it
Wha' it means is that he emphasizad
fhe fact that this was due to political
reasons.

You

Shri Umanath: Before the court ds-
cides.... (Interrvption).

Shri Govinda Menom: All that he
uaid is that the Member of Partiamend
belong:d to ‘he Congress Party amdl
those who are allsged to have attath-
ed are persons Yelonging to snothee-
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Shri Govinda Menon: According to
the Home Minister, this followed a
Congress propagandg meeting which
was addressed by Shri Ghosh.... (In-
terruption).

Shri Piloo Msody: Will the Minister
please yield fo; one minute?

Mr. Speaker: I heard everybody and
I want to_ hear the Law Minister. Let
him proceed.

Shri Govinda Menon: He said that
this altercation followed g speech in a
Congress meeting made by th: MP
who belongs to the Congress Party.

Shrl Jyotirmoy Basu: [t was a pub-
lic meeting, not a Congress mee.ing.

Bhri Govinda Menon: It was a Cong-
reas meeting under the auspices of thz
Bhadrakali Mandal Congress Commit-
tee and the Bhadrakali Mandal Cong-
ress Committee does not call a mee.ing
to propagate Cammunist ideas,

Bhri Pilono Mody: Will the
Minister yield for a minute-

hon.

Shri Govinda Menor: No, Sir.

That meeting was held to propagate
the Congress Party ideology. Imme-
diately after that he was attacked.
With due defcrence to Professor
Ranga, I say, that a reference to the
fact that Shri Ghosh belongs to the
Congress Party was not to emphasize
the fact that he is a Congress Mem-
ber but tg emphasize tha fact that they
belonged to different political parties.
In the context that is what it means.

Shri Hem Baruoa: It does not mean
that.

Bhri Govinda Menon: Having stated
the facts, the Home Minister said that
this is regret‘able. That is all I could
understand from the statement made
here. Rule 197 does not prohibit that.

8hri N. C. Chatterjee: May I put
one question to the Law Minister?

8hri Randhir Singh (Rohtak): Sir,
Rule 197, sub-rules (1) and (2) are
very elear. The Minister may or may
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not make a statement. The word
“may” is used in sub-rule (1). But
when he makes 3 statement that state-
ment shall not be subject to debate.
The word “shall” occurs in sub-rule
(2). The statement may be critical,
palitical or of any type; that statement
may or may not be acceptable to the
Opposition but that statement shall
not be criticised by anyone because it
is political or it is not acceptable to
either side. If a statement is made,
that sta'ement is mandatory and bind-
ing and there will not ba any debate
on the statement. Sub-rules (1) and
(2) are very clear on that. The rules
of the House should be binding on
bo‘h the parties. You would kindly
note that this chapter, Chapter XVI,
is a gpecial chapter. If my hon.
friends want a debate, there are other
methods; but that statement shall not
be challenged. It must be accepted as
it is. It should not be a 3subjeet of
debate.

Shri Piloo Mody: Sir, why is if
necessary that we go in‘o all this? Why
is it necessary for the Home Minister
to have the Law Minister come to hie
defernce? After all, he belongs to one
of the mar‘ial races of India and, I am
sure, he can defend himaself.

Mr, Speaker: I called the Law Minis-
ter for my enlightenment.

Shri Piloo Mody: The Home Minis-
ter has made a statement. The House
or a certain part of the House objects
to it. Either he has the grace to with-
draw it or he docg not have the grace
to withdraw it. Let us not go further.
This is the issue at stake.

Shri M. L. Sondhi (New Delhi): This
talk of martial race is out of date.

Shri S. A. Dange: In his reply to a
call-attention notice is the Home
Minister entitled to move an addi-
tional resolution in the last part of his
statement and prooose to the House
for its adoption? In the las* part he
says that he hopes that this House will
join him in condemning it unreserved-
ly. That mcans he ig putting a pro-
posi‘ion before the House in his reply
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that hgy moves a condemnation resolu-
tirn and that the House should adapt
it. Is that in order? -

Mhri D. N. Tiwary (Gopalganj): It
is an appeal only.

Some hon, Members rose—

BIr. Speaker: No, pl.ase. Now 1
will reques, the Homo Minister 13 say
something.

Bhri ¥. B. Chavan: Unforturately,
§ir, thcy have not only made it g
technical issue but also & political
imsue.

8omg hon, Members: You have made

8hrl ¥. B. Chavan: Why I say so is
because I have given certain f.cts and
the only point made against it is
whether a sub judice matter can be
comment.d upon. I have not express-
od my views on who did it. On that
mater I have not said anything.

Bhvi Umanath: You mentioned the
major partner in the Uniteq Front
Qovernment.... (Interruption).

8hri ¥. B. Chavan: Please Jisten.
What I have said is abou’ this sey:re
mmaault on a Member of this House.
Further I decribed that incidentally
ke happens to be a member of the
Congress Party.

Bbrl 8. M, Banerjee: What about
Sbri Madhu Limay:? You wan'ed
to murder him. You forget about it

8url Y. B. Chavan: Only beeause I
mentioned that he is a4 membey of the
Congress Party, it becomes a politieal
lssue. Buppose, he Were & member of
the other party.... (Interruption).

Mir. Speaker: Let ua hear him. You
may not agree. You want me to give
my ruling but you do pot want me to

Congress Party but what I have sald
is that this has come after several
other incid.nts of assault on Congress-
Mmen and trade Union oppenents of a
major partner in the West Bengal
Ministry. I am mentioning a3 fact, I
have cerfain assessmen' of the West
Bengal siiuation. Wha conlg 1 de
abouy it? What I want is csondemna-
tion of violence and hot of any parti-
cular incident.... (Interruption), Vio-
lence will have to be condemned. 1
stand by it ... (Interruption).

Shri Bal Raj Madhok: Sir, look at
their behaviour.

Shri @, N. Mukerjee: Is the Home
Minister entitleq ‘o deduee tha' jt ia
a political attack? The matter is sub
judire and he says that it is a political
a‘tack.

Mr. Speaker: Order, o-der; he haa
not yet finished . . . (Interruptions).

Shri Surendranath Dwivedy: You
allow a discussion on this.

Mr. Rpeaker: [ would request all of
You to resume your scals.

w7 ng fowd - g7 ¥ aeg gRrT
wry w% 73 A fop o} wazor A R E

Mr. Bpeaker: Have you finished oc
not?

Shri ¥. B. Chavan: I have finished.
(Interruprions).

Mr. Speaker: You canno: get up amd
do talking like that.

Shri J. B. Kripaiani (Guna): 8Sir, for
the first time, I wani to raise a point
of order. I have no rule to quote but
I only want to raise a point of order-
to draw the attention of the House,
of the galleries to myself.

Mr. Speaker: Very correct.

Now, the statement has been made.
Some Membors have taken objectiom
to certain portion in the last para-
graph of the statement. Bome
bers want something to be dele'ed in
this statement which they
objectionable. The Homg
sayas that
tionable,

Fies

there iz cothing
there Is nothing

it
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in it, and that he did not mean any
party. After hearing the whole
House, I must say, let me study it
more closely because somelimes, on
the first reading, it may look good or
bad also but on re-rcading i, it may
also give 3 different view of the whole
matter. So, I will look into it and
give mling op that tomorrow, We
now go to the nex! item of the agenda,

Some hon. Members rose—-

Shri Dwaipayan Sen: We may be
allowed to put questions op this,

Shti Shasi Ranjan (Pupri): We
“would like to put questions on this.

Mr. Speaker: All right,

Wi 7Y faeT: 3% 9 4 5
T | AN qF avwaraT fear qr )
Mr. Speaker: I will call you laier.

Shri Dwaipayan Sen: May we know
the present condition of Mr. Bimal-
Xkanti Ghosh ip the hospital?

Shri Y. B. Chavan: I have no latest
information with me,
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Shri Jyotirmoy Basu: May 1 know
wh ther it is a fact .ha a youns hoy
aged 21, a third year student of ok
lege, while being assaulted by Mr,
Bimal Ghosh in a scuffle, was injured
and while the local people tried te
rescue Mr. Subash Chandra, the young
boy, from the clu'ch:s of Mr. Bimal
Ghosh, Mr. Bimal Ghosh was injured,
and whether both Mr. Subash Chandrs
and Mr. Bimal Ghosh are in the
hospital?

Shri Krishna Kumar Cha'terji: }
have to ask two important ques ions,
The sta'ement of the hon. Minister
omits two things.

Does he know that Mr. Bimal Ghosh
was stripped of his clothings and was
paraded in a naked form? Has h- got
any information about it? This is
number one.

The second ques'ion is this. The
hon. Minister hag said in his state-
ment that two Congress workers,
along with him, were injured. It i
not two. It is repor'ed in the papars

that three were injured,

Is the Minister aware that Such con-
ditions are prevailing there  where
there is no safoty for anybody to lcad
a sorl of normal gnd civilizeq life.

This is a very important thing Sir.
Let him gnswer categorically whether
this information has come from the
Sta'e Government,

Shri Y, B, Chavan: Three or four
questions pave b-en put. About the
condition of Shri Bimal Ghosh, cer-
tainly he will be looked aftey very
well in the hospital. I have not got
the latest report about him.

About the charge made by some hor.
Member about.... (InterruptiomL
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Shri Jyotirmaoy Basu: Is he sure that
Mr. Ajoy Mukerjee's letter is not wait-
ing in his office?

Bhri ¥. B, Chavan: .... I have not

received any complaint against Mr.
Bimal Ghosh like that, nor the

Bhrl J Basu: Is he sure that
no wireless telegram is walting in his
office?

8hri Y. B. Chavan: ... .nor the re-
port of the West Bengal Government
mentions this particular aspect. In
the written rzport that I received, I
was informed tha: Mr. Bimal Ghash
was humiliated in the course of that.
1 made enquiries from the LB. officers
this morning and my information is
that Mr. Bimal Ghosh was tripped of

his clo‘hings and was paraded in the
street,

Some hon. Members: Shame, shame,

Shri Jyotirmoy Basu: Who is that
1. B. officers? (Interruptions).

1254 hrs.

RULING ON QUESTION OF
PRIVILEGE

wr wy faad (g77) : weiw
wEY&q, AT T for ofg® sy s
o1 fr WY qae qao saofi ¥ faems . . .

Mr. Speaker: I am coming to that.

it vy fowd ool wer T &
TR X7 wr=ey w7 Qigaar § |

Mr. Speaker: On the 23rd June, 1567,
Shri A. B. Vajpayee sought to raise a
question of privilege against Shri 8. N.
Banerjee, M.P. for certain observa-
tions made by the latier on the 30th
May, 1967 while asking & question on

i attention matter. Shri

-
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jee submitted tha® pe the
privilege motion against him and that .
if he committed any offence by trying
to defame the twg he was

prepared to undergo punishment for
that.

The Minister of Law raised two
objections: first that rule 338 barred
the raising of a substantially identical
question on which the House hagd given
a decision in the samc session and,
secondly, that Shri Vajpayee had not
sought to raise the matter at the ear-
liest opportunity., As regards the
second objection of the Minister of
Law, Shri Vajpayee stated that the
Prime Minister had made her s'ate-
ment on Shri Arjun Arora’s allega-
tions op the 20th June, 1967 in the
House and that he had given his notice
against Shri 8. M. Banerjee on the
same day.

After hearing the Members and the
Minister of Law, I reserved my ruling.
1 have since considered gll the points
of view that have been urged and I
have to state as follows:

(i) On the 30th May, 1987, during
the course of proceedings on the call-
ing attention-notice, Shri S. M. Baner-
jee had sought clarification on the re-
ported news of certain allegations and
the two Minisiers whom he had named
made statements in regard to those .
allegalions the same day. The state-
ments of the Member Shri 5. M.
Banerjee and the two Ministers are on
record. Thereaftet, Shri S, M.
Banerjee did not move in the matter,
The procaedure laid down by me in my
ruling dated the 31st May, 1967 does
not, therefore, apply in thise case.

(ii) If as stated by Shri A. B
Vajpayee, his question of privilege
grises af‘er the Prime Minister made
a statement on the 20th June, 1967,
then the objection raised by the
Minister of Law that the matter = .
barred under rule 3% becomes perth -
nent, as the House hes aiready
ed opn the Question of privilege
dhectlylmnuuto!tha_m
ter's statement.

il



